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, THB ELECTRICITY (SUPPLY) (PUNJAB AMENDMENT) ACTS, 1959 201 . 
. . 

N.B.--(1) ,:a css ,s wh~>r~: f:c haw alrcady been deposited at the exis- 
ting rates pior to pub1l;caticrn of this notification on additional fee if any, 
shall b~ chzrgzablc. even if the inspzction is carried out sub~quent to this 
notification. . c 

4 
(2) For thc purpose of sub-rule (2) of rule'7 of Indian Electricity 

Rulcs, 1956, all t:ic electrical installations which have not been inspected 
earliqr but hav: bcen encrgised shall be considered as ncar installation. 

L 
>- . > 

r .t 

(R. H. P. dated 12-12-1992 P. 1920- 1923). - - i 
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THE ELECTRICITY (SUPPLY) (PUN~AB Am,WMENTT) 
ACT, 1959 

. ARRANGEMENT OF SECTIQNS 

Sections: . 

* . 1. Short title and wmmcncemnt. 
1 2. In!ertion of new section 27-Ain Ccntral Act LIV of 1948. 

- 4 3. Amendmat of section 60 of an t ra l  Act LIV ofL1948. ' 

4. Repeal. . 
6 > 

(Reo-ived the, assent of the President on April 1.1, 1959, and was first 
published in the Punjab Gazettc, Extra-ordinary , dated April 16, 
1959). 

* Awtended repealed or otherwise affected by.- 
' 

1. ,A0. 1968, publishcd in R.H.P., dt. 1-2-1969, p. 158-61. 
I 

2. A.O. 1973, published in R.H.P. Extra, dt. 20-1-1973, P. 91-112. 

An Act to- amend the Electricity (Supply) Act, 1948, in its application to the 
State of Bunjab. 

BE it enactc d by the Legislature of the State of Punjab in the Tenth Year 
of the Republic of India as follows:- 

,P * I. Short title' and commencment.-(1) This Act qmy be &led the 
Electricity (Supply) (Punjab Amendment ) Act, 1959. 

'(2) It shall Gome into forcc at once. 
.I 

r-- ... ----- - .  - 
1. FJOZ Stdtensnt of Objects an3 Rsssons s?e Punjab Gazatte Extraori in~rj  dated 

March, 3 1959. 



_ L 2, lnse&on d ,new sption 27-A ih. Central Act No. LIV of 1948.- 
dkex section 27 of the Ebctricrty (Supply) Act, 1948 in sits app!"lcii tion ~ the . 
State of Planjab (h-:r~:inafrzr referred to as the principal Aot) the folkwhzg 
section shall b.;: inserted, namely:- 

"27A. Transfer of electrical works of Bhkra-Nafigal P~ojed to Board.- 
1 

Notvithstanding anythingccmt Jed in this Act, the 1;Ooxrnmt of 
- 

Himachal Pradesh] b i n a f t e r  referred -to as the 'State Govern- 
ment") may tyansf~r to the Board, for the purpose of this Act, its 
rights and interest3 relating to the management and control of the yq 
electrical portion of the Bhakxa-Wngal Froject.and all works wmec- 
ted $herewith, including common pool works and works, if any, 
undertaken by tlve State Government on behalf of the Government 
of Rajasthan, and on such transfizr thi: Board shall assume the . 
control wd.managment.of such rights and interests subject, to the 
terms of any agteament relating to common pool works as m y  have 
b s n  or may bz executsd in that behalf by the State Government 
with the Government of Rajasthan. - 

< - 

Explanation.-For the purposes of this section the expression 'common 
pool works' shall niean the following works:- 

(i) Bhakra ~ok~:r-hb~se including the st&up sub-station. 
(ii) Nangal Powzr-houses at Gafiguwal and Kotla including thc step= 

up sub-stations at these plaw. 
(iii) Double circuit 132 KV Trawmission Line lretwe~n 6nguwal - + 

Power-house and Ludhiana including the Grid sub-station at 
Ludhiana. 

(iv) 1321220 KV Transmission Line between BhaW and D~lhi,  arid 

k, 
the connected, Grid sub-stations at Dhulkote (Ambala), Panipat A .  

, I and Delhi. 
(v) Single Ciz~uit 132 KV Transmission line b c t m n  ~ubhiana'md 

Jullund ur induding the wnnected Grid sub-statioas at Jullundur. 
(vi) Single .Circuit 133 KV Transmision line betweeh Ludhiana and 

Muktsar including the c.o.rul.~ct~d Grid sub-sations at m a  and I 

Muktsar. . . 

- .  , . (vii) Single arcuit 132 KV Trammission Liw betwxn Panipat and 
Hissar including the comeeted Grid Bub-stations at Hansi and 
Hissar. b 

(viii) Tiic.:c ~ir$it 66 KV Trda-xnission line from Bhakra Pawer~house 
- 

to the Nangal Fertilizer Factory." 
d 

3. Amendment of section 60 of Central Act No. LIV of 1948.- After 
sub-section (2) of section 60 of the p&ncipal &t, the*following sub-section 
shall be added, namely:- 

"(28) Notw;th3trt.nding anything wntainedh thb Act, the Sate Govern- + .  

ment, may, in declaring expnditure on capital a ~ o w  under sub- 
section (2), includ.: therein all expsnditur?: incurred by it on capital 
account in wnn:ction with.tb purposes of this Act an the ekctrical 
portion of ths Baakra-Na:lgal Project, and on such inclusion, such 
expenditure shall be deemed to bo a loan advanced to the Board 

--.-- 
1. Subs. for "Central Govt.': by A. 0. 1973, which was subs. for "State Govern- 

ment of Punjab" by A, 0. 1968. 

I -  %' 



THE ELECTRICI? ( s ~ P L Y )  (PUNJAB AMENDMENT) ACT, 1961 203 ,- . 
. -under sect.ion 64.on thz date of the heid declaration, and all the 

assets acquired: by such expsndimre shal'l thereupon vest in the 
* 

, . 
Board subject to the provisions of any 8ggreement as may have 
been 'or may be executed in that bzhalf by the Statc Government 

C with th@ Government of Rajasthan". , 

4. Repeal.-41) The Electricity (Supply) (Eunjab ~rnehchcnt)  

\ -1 Ordinance, 1959 (Punjab Ordinance No. 2 of 1959) is hereby repealed. 
/ 

(2) '~htw(th3tanding such repeal, allything done or  any action taken 
d under th*: Electricity (Supply) (Punjab Amendment) Ordinance, 1959, shall . 

be deemed to have been done or taken under this Act as if this Act had 
commenced on tltc 28tKday of January, 1953. 

Y 

THE ELECTRICITY (SUPPLY) (PUNJAB P ; ~ N D & ~ )  
ACT, 1961 

c Sections: ' , 

1 .  
./ : 1. Short title'and commencement. I. 

2. kmgndment of section 27 of Central.Act L W  of 1948. 
C 

[Rxeivd th:: assent of th5 President of India on January 10, 1961, and 
was first published in the P'unjab Gazette (Extua.), Legislative 
Supplement, Part-T, dated January 18, 19611. 

" 

Amended, repealed or atherwise affected by:-A.O. 1973, published in I .  

C 

R.H.P., Extra., dt. 20-1-1973, P. 91-112. , , 

An Act to amend the ~ l e c t r i c i t ~  (Supply) Act, 1948 in itsapplicaCion to the State 
1 of Pnqiab. 

Ba it e~acted by the Lsg;slature of the State of Punjab in the Elwenth 
Year of the Republic of India as follows :- 

1. Short title and commenc&ent.--(l) This Act may be called the 
Electricity (Supply) (Pu~jab Amendment) Act, 1961. 

(2) 'tt shall be deemed to have come-into forck on the 16th c$iy of April, 
1959. 

2. Amendment of section 27A of Central A& L N  of 1948:- In the 
explanation to section 27A of the Elactricity (Supply) Act, 1948, in its applfcab . 
tion ta th: l[territories spscified in sub-section (1) o r  section S of the 
Punjab Re-o-gd~isatba Act, 13661, item (v) shall 52 debtad and items @i), 
(i7ii) atl3 (v i i i )  shall bs renrmbzred ,as items (19, (vi) and (vii) rc-rpectivdy. -- - -- - - - -- --- - 

1. Subs, for <State of Punjab' by A.0, 1973. 
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